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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
WESTERN BENCH, PUNE 

ORIGINAL APPLICATION NO: 59/2023 (WZ) 

(Earlier Original Application No.589/2022) 
ON THE FILE OF PRINCIPAL BENCH, NEW DELHI 

Brahmanand Tiwari 

Vs. 

State of Maharashtra and others 
RESPONDENTS 

APPLICANT 

REPLY ON BEHALF OF THE AUIBORIZED 
SIGNATORY OF RESPONDENT NO: 6 <RESPONDENT 
HEREIN) IN COMPLIANCE OF ORDER PASSED BY 
HON'BLE PRINCIPAL BENCH OF THE TRIBUNAL 
DATED 16.9.2022. 

I, Mr. Neti Subrahmanyam, Age: years, Occupation: 
Service, Having its office address at: Sai Hira, Survey No. 93, 

Mundhwa, Pune, the Authorised Signatory of the Respondent No. 

6 herein, viz., Deepak Fertilisers And Petrochemicals Corporation 

Limited, having its factory establishment at Taloja MIDC 

Industrial Estate, District Raigad, do hereby state on solemn 
affirmation, as under: 

1) This Respondent submits that the present application has 

been initiated suo moto based on a letter petition received 
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on email by Hon'ble Principal Bench of the Tribunal from 

Mr. Brahmanand Tiwari, Editor-in-chief and Senior 

journalist. The same has been registered as an Original 

Application. In pursuance of the same, the Tribunal was 

further pleased to constitute a Joint Committee to verify the 

factual position and submit its report. with directions to 

meet, undertake and visits to the site, further to look into the 

grievances of the Applicant, associate the Applicant and 

representatives of the concerned Project Proponent and 

verify the factual position and submit its report. 

This Respondent submits that the tribunal had also directed 

that, in the event Joint Committee observes any violation to 

Consent Condition/Environmental Norms, a copy of such 

report was to be forwarded to the Project Proponent so as to 

enable the Project proponent to comply with the 

recommendations of the Joint Committee or file any 

objections. Further, the Statutory Authorities were to take 

appropriate remedial action by giving notice and hearing to 

the Project Proponent and by follow due process of law, in 

accordance with the statutory provisions for remedial action 

of prevention, control and abatement of pollution/ 

degradation and for protection and improvement of 

environment. 
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3) This Respondent submits that the complaint letter filed by 

the Applicant is based on incorrect facts and assumptions. 

The contents thereof are denied by this Respondent. The 

Applicant is put to a strict proof thereof. 

4) This Respondent submit that the said Joint Committee, 

constituted as per the order of the Hon'ble Tribunal on 21
st 

November, 2022, had conducted a Joint-Inspection cum 

monitoring on 7th December, 2022 and 8th December, 2022, 

where this Respondent provided them access to the Site and 

Plant and also to the various documents, as per the 

requisition of the committee. The Respondent submits that 

the Respondent has two units at Taloja, viz., one Deepak 

Fertilisers and Petrochemicals Corporation Limited (for the 

sake of brevity hereinafter called as 'DFPCL') and 

Smartchem Technologies Limited , presently known as 

Mahadhan AgriTech Limited from 20.04.2023 (for the sake 

of brevity hereinafter called as 'MAL". MAL is a 100% 

subsidiary ofDFPCL. 

5) This Respondent submits that the DFPCL, along with its 

subsidiaries is a leading Manufacturer of Industrial 

Chemicals and caters to Sectors, such as Pharmaceuticals ' 
Drugs and Dye Intermedia, Refining of precious metals, 

Defence, Textiles, Fertilizers, mining, power sector 
,\ h 
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amongst others and contributes to savings \of Foreign 

exchange. The DFPCL is a leading manufacturer of Nitric 
I 

Acid, Iso Propyl Alcohol (IPA), food grade Liquid Carbon 

Dioxide and Methanol. Further, the Respondent submits 

that DFPCL also imports and supplies Ammonia, IP A to 
cater to the domestic requirements. 

6) This Respondent submits that the DFPCL, being a company 

with above 40 years of establishment it complies with all the 

statutory norms of the country, as a regular renewal of 

statutory licenses, the MPCB has granted Conditional 

Consent to its Unit at Taloja on 3rd January, 2023, which is 
valid upto 31 st March, 2026. 

7) This Respondent submits that the respondent is conducting 

the Units as per the Consent granted by MPCB. The 

Respondent has provided effluent treatment plant of the 

design capacity 4800 CMD comprising of process waste 

collection tank, reaction tank -1, Clarifier flocculator, 

Collection Tank (IPA Effluent), Aeration Tank (IPA 

Effluent), Clarifier (IPA Effluent), Reaction Tank-HA 

Ammonia Stripper-I Collection Tank, Reaction Tank-II, 

Denitrification Tank (Stage-I), Clarifier, Denitrification 

Tank (Stage-II), Clarifier Denitrification Tank (Stage-II), 

rifler, Dissolved Air Floatation (DAF), Final Polishing 

,J 
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Tank. The Respondent further, submits that the Respondent 

has provided positive discharge with strainer, also installed 

online monitoring system for the parameters pH, TSS, 

COD, BOD, Ammonical Nitrogen, Fluorides at the outlet of 

the ETP and connected to the server. In addition to it the 

Respondent has provided auto sampler and 3-way valve 

system. Further, the treated industrial effluent is discharged 

to CETP for further combined treatment. 

8) This Respondent submits that DFPCL unit has four boilers 

based on natural Gas as a fuel with individual stacks. It also 

has Methanol Primary Reformer and Heat Recovery Steam 

Generator. Along with it, a Scrubber to Weak Nitric Acid 

Plant-3 is provided. 

9) This Respondent submits that the waste generated in the · 

form of spent Catalyst, KMNO4 Sludge/ Process Residue, 

spent Platinum Rhodium Catalyst, spent/ used Denox 

· Catalyst spent m exchange resin, etc. from DFPCL are 

disposed through a disposal pathway as per consent, which 

. is a common facility i.e., Mumbai Waste Management Ltd, 

and authorized parties. The Respondent further submits that 

the Respondent regularly submit the details of such 

disposed waste through the online module. The Respondent 
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further submits that Spent Platinum Rhodium catalyst is 

recycled with the manufacturer for 100 % recovery. 

10) This Respondent submit that the MPCB has granted 

Consent to MAL on 7th December, 2022 which is valid upto 

31 st March, 2026 which is engaged in the production of 

Fertilizers and petrochemicals products, Ammonia, Weak 

Nitric acid (3 Plants), Technical grade ammonium nitrate 

and Ammonium Nitrate Melt, Multiple grade NPK 

fertilizer, Calcium Phosphate, Hydrogen & CO2 gas, Gas 

based captive power plant of capacity 9 MW. 

11) This Respondent submits that the MAL unit has boilers 

based on Coal as a fuel with individual stacks and Electro-

static Precipitator (ESP) is provided as pollution control 

device. The Respondent further submits that MAL also has 

Ammonia Primary Reformer and Ammonia Storage Fare 

based on Natural Gas as fuel. Additionally, the Respondent 

has provided stack of about 84 m height to AN Prilling 

Tower as per consent condition and Further, the Respondent 

has provided Scrubbers attached to NPK process- I, NPK 

process-2, WNA Plant 1,2, &3 respectively. 

12) The Respondent submits that the respondent's Industry has 

Online Continuous emission monitoring systems 
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(OCEMS) as per OCEMS guidelines issued by CPCB , New 

Delhi, at the major process stacks of NPK train 1, NPK train 

2, ANP plant, AN plant, coal fired boiler (36 &70 TPH), 

TAN Prilling tower. Further, the Respondent submits that 

the average pollutant emission results of the said stacks for 

the period of September 2022 to November 2022 are well 

within limits. 

13) This Respondent submits that the Committee had monitored 

the stack emission and had found to be the same in 

compliance with the prescribed MPCB Standards, except 

the p~iculate matter emission from Boiler D and HRSG-2 

stacks. 

14) This Respondent submits that the respondent has provided 

three Continuous Ambient Air Quality Monitoring Stations 

(CAAQMS), which are located near Main Gate, near ETP 

Plant and near MPK Plant. The Committee observed that 

the Ambient Air Quality inside the Plant premises is in 

compliance with National Ambient Air Quality Standards. 

The Respondent submits that the Committee further 

observed and recorded its findings in the report, which are 

well within the prescribed and consented limits. 

_.,·, 
~ ::~.._, , 
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15) This Respondent submits that The Committee observed that 

the combined water consumption by the industry for the 

year, 2021-22, (considering all the 3 consents) is 14,125 

CMD, which is 66% of the total Consented Water allocation 

by MIDC. Further, The water consumption data collected 

from the Industry for the period April' 2022 to October' 

2022, Water consumed by the industry is 11,716.34 CMD, 

i.e. 55 % of the consented quantity allocated by MIDC. 

16) This Respondent submits that the respondent has provided 

1 commonETPs, i.e.,ETPat MALPlotNosK-lK-1 (Part), 

K-1 (Part-2), MIDC Taloja with designed capacity of 4800 

CMD, to treat the generated effluent within its premises, the 

treated effluent is then sent to Taloja CETP for further 

treatment and disposal. It is further submitted that the 

effluent discharged by the Respondent is within the MPCB 

prescribed standards, this is based on the treated effluent 

quality of the ETPs, considering the monthly effluent 

analysis carried out by MOEF &CC approved laboratory, 

OCEMS data ofETP outlets, and the grab sample collected 

by the joint committee. Further, The Respondent is in 

compliance with the MPCB consent conditions. However, 

higher concentration of total Nitrogen was observed in the 

grab sample collected by the joint committee, wherein 

against the norm of 75 mg/I, the concentration in the grab 

371



9 

sample was found to be 96.6 mg/I. After verification it was 

found that ETP outlet got swapped with ETP inlet results, 

hence, considering that as typographical error the ETP 

outlet samples are well within the limits prescribed by the 

MPCB authorities. The Respondent submits that the 

company generates various kinds of hazardous wastes, viz., 

used/spent oil, waste/residue containing oil, used oil filter, 

etc. The joint committee team collected the Consent to 

Operate, Annual Environmental statement and Form-4 with 

reference to Hazardous Waste Management Rules, 2016, 

the team found that the hazardous waste generation of the 

Respondent is within the consented maximum generation 

quantity, the disposal of the hazardous waste was found to 

be in compliance with the Hazardous Waste Management 
Rules, 2016. 

17) This Respondent submits that, based on the analysis of 

Form 3 Hazardous Waste manifests & CTOs submitted by 

the Respondent, it was observed that the Respondent is in 

compliance with the provision of consent to operate granted 

to it by MPCB, with respect to the generation and 

utilization/disposal of Hazardous waste. 

18) This Respondent submits that the Project was earlier also 

inspected by IRO, MOEFF and CC on 25 th June, 2013 and 

"' OLI . \( r. ,sl f(s 
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28th December, 2016. This Respondent had submitted that 

the Respondent had made compliance of those observations 

in the said report. The project was, once again, inspected 

on 7th December, 2022. The Respondent submits that the 

Committee has made the following observations and 

remarks. 

1. The Committee had observed that there are 

ornamental and aesthetic green lawn and suggested 

the Company should consider gap plantation inside 

and along the boundary, in consultation with Botanist 

and Forest Departments. The Committee further 

observed that the size of the Hazardous Waste 

Storage Yard constructed near the generation point 

was not compatible with the quantity of generation 

and some material had stored on the road. It was 

suggested to augment the storage capacity of 

Hazardous Waste and other material and it was 

suggested that the ProjectProponent should consider 

storage of all Hazardous Wastes in common facility 

instead of storage in point of generation in concerned 

Plant Shed and further, suggested to be more vigilant. 

11. The Committee observed that Rain Harvesting has _...-::==- been provided for 2 buildings and collected water is 
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being used for cooling tower water make up. It was 

suggested that a Tank or a Pond be established for 

collecting and using storm water instead of 

discharging it outside. Moreover, they have 

suggested that there is storage of material on internal 

road in factory and the same should be free from 

obstruction. 

m. The Committee also observed that the work zone area 

quality is within the permissible limit, as per the 

Factories Act. Further it was observed that the 

Project Proponent regularly conducts health check of 

its employees and is following the relevant provisions 

of Factories Act to that effect. 

19) The Joint Committee also gave following 
recommendations:: 

a. The industry to explore effluent source reduction 

practices of nitrogen and phosphorus streams. Also, 

to carry-out adequacy assessment report of the ETP 

through a reputed Govt. institute/Govt. Engineering 

College and accordingly augment the unit 

operations/unit processes ofETP so as to achieve the 

~:=:=:::_:=::~Ml CB prescribed discharge standards for TKN. 
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b. The industry should ensure periodic O&M of 

installed APCDs to the stacks of Boiler-D and 
HRSG-2. 

c. The industry shall consider construction of a guard 

tank/pond for the collection of storm water and its 

subsequent usage of storm water for the utility and 
ancillary activities. 

d. Taking into consideration of safety and space 

congestion, the industry should store all hazardous 

waste in a designated and covered common 

facility/shed instead of storage of different hazardous 

waste within the concerned plant/process shed. The 

industry should augment the existing hazardous 
waste storage shed of adequate capacity. 

e. There are ornamental/ aesthetic plants within the 

premises. Since plantation within a chemical unit 

plays different role hence suggested that the company 

shall consider gap plantation inside and along the 

boundary with suitable plants in consultation with 

Botany experts/ forest department. The action plan 

with time schedule shall be submitted to MoEF&CC ~ ::::==::=:=:::::::::--... 

y.,_O\ '..(? , . ) 
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IMPCB within a Month from the receipt of this 

report. 

20) In response to the same, the Respondent i.e. the Project 

Proponent has already made compliance and filed its 

submission on 22nd March, 2023. Further, the respondent 

has submitted its action plan recommendation by the 

Committee along with this reply-affidavit as Annexure 3. 

21) This Respondent submits that the respondent has financially 

committed approx. Rs. 26.08 crore for all the improvement 

projects. The following are the financial commitments taken 

by the respondent's management in order to comply with 

the Committee recommendations. 

• Solid Recovery Project for AN/ ANP plant - Rs 23 crore 

• Reuse of Phosphatic stream from IP A to NPK after 

treatment with the help of MIS. Thermax. approx .. Rs. 

0. 75 Crore. ' 

• Improve the Drainage system - Phase 1 completed and 

Rs. 0.75 crore was spent. Phase II project is in progress 

with a financial commitment of Rs 1.25 crore. 

• Additional Haz. Waste warehouse is done and the 

expected cost Rs.0.28 crore 

• Ga Plantation is done Rs. 0.05 crore 
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Based on the above commitment the Respondent submits 

that the Respondent has filed status report to MPCB vide 

representation dated 26.07.23 on 27.07.23. Copy of which 

is enclosed along with this Reply-affidavit as ANNEXURE 
4. 

22) This Respondent submits that the respondent has committed 

for solid recovery project which will be operational by 

September, 2024, which will significantly reduce N&P 

nutrient from waste water and thereafter once again the 

water will be recycled to reduce the nutrients presence. 

Apart from the same, The Respondent has carried out 

adequacy assessment ofETP through IIT, Mumbai and has 

implemented the given recommendations from the said 

study, which resulted in water conservation and savings. 

23) This Respondent submits that the respondent uses natural 

gas in Boiler D and Heat Recovery Generator. Further, It is 

submitted that, As per the Gazette Notification dated 29th 

January, 2018 issued by MOEF and CC for the Industrial 

Boiler using natural gas as fuel need not monitor Particulate 

Matter emission as per the notification dated 2°d April 1996 

and are required to only confirm to stack height, however 

e stacks are continuously monitored and there is no 
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particulate matter emission from these stacks, exceeding the 

limit, as per the MPCB Consent and submitted the same to 

the authorities. 

24) To revamp the existing storm water drains and process 

drains, The Respondent has appointed TAT A Consulting 

Engineer {TCE) as a Consultant to comply with the 

recommendations of the Committee. The Respondent, 

further, submits that with the aid of TCE, The Respondent 

shall complete the revamping maximum by March, 2025 .. 

25) This Respondent submits that the spent catalyst are 

generated during annual shut down and accordingly 

disposed off to the MPCB approved agencies which are 

located within Taloja MIDC. The used oil drums are stored 

near Ammonia Oil Skimmer Pit and the same are collected 

by MPCB approved recycler by every month. It is, further, 

submitted that for the remaining waste, which includes 

chemical drum, filter, cotton waste, The Respondent has a 

centralized Shed 1Ox10 meter square and an additional shed 

is also being planned and would be completed by March, 

2024. 

26) This Respondent submits that, as on today, the respondent 

s 13,809 Plants in the Factory premises of which 600 are 
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ornamental plants and aesthetics lawns. Further, The 

Respondents are committing to do Gap Plantation with local 

species during this monsoon and shall be completing the 

same by December, 2023. Apart from the same, 22,222 

trees were planted over a land of 50 Acres which is a 

degraded forest at Village Dhavdi at about 8 kilometers as a 

special afforestation initiative by the Respondent. This is in 

addition to already existing 34%+ green belt developed in 
and rtround our plant complex. 

27) Considering the same, the Respondent has made 

compliance of all the recommendations of the Joint 

Committee report. Therefore, the present petition does not 

survive and is required to be disposed of£ The Respondent 

further submits that the respondent shall always be 

committed to comply with all the legal requirements under 

the various statues which include, without limitation, Air 

Act, Water Act, Factories Act and allied Rules and 
Regulations. 

28) This Respondent submits that being a largest and oldest 

organization in Taloja MIDC area, the respondents are 

committed and own the responsibility for control of 

pollution for the protection of environment and community. 

Further, The Respondent submits that the respondent will 

Mo 
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E 
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continue to run the plants and operate the processes 

including pollution control systems such that there will be 

no exceedence of consented parameters. 

29) Considering the recommendations of the Committee and the 

commitment by the Company to fill the gap as promised to 

the statutory authorities we request this Hon'ble Tribunal to 

dispose the application taken on record by the Hon 'ble 

Tribunal and thus render justice. 

Place: Pune 
Date: 01.08.2023 

'~ n -x- ci,P~ V. t::,"b'{_ 
~· '>'" 

Advocate for the Respondent No. 6 

. K I 
Pan 
Mah 

Reg. No . ' ~ 
1:.xp\ry 0 

ct. 

-=-

Authorized Signatory 
' , . I 

of Respondent No.6 

• 
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VERIFICATION 

Mr. Neti Subrahrnanyam, Age: years, Occupation: 

Service, Having its office address at: Sai Hira, Survey No. 93, 

Mundhwa, Pune, the Authorised Signatory of the Respondent No. 

6 herein, viz., Deepak Fertilisers And Petrochemicals Corporation 

Limited, having its factory establishment at Taloja MIDC 

Industrial Estate, District Raigad, do hereby state on solemn 

affirmation that the contents of the above affidavit are correct to 

my knowledge and belief based on the official records and nothing 

material has been concealed therefrom. 

Dated: t,t\tilo.,c lL._3 Deponent 
j 

(Neti Subrahmanyam) . 

AFFIOAVIT 
Sloemnly affirm~d befor~ me. . ~· o.<\-m-Y 
by Shri/Sfnr~SMb~ •. ~n~~-~!;:~f?e3~~ 
Rlo .. Sai .. t:Ltlffi,.Gu~.H9:.~i ........ ~in viz 'f)e.t.t>~ 
Tal.0)~'1Clb~a. •••• Dist •. PJJ.U~ ...... ..... f~'tt',~ Anclr4l\1DC.\.\ 
Who is Identified by Advf~m.P.·.I?~. C#'f', h\d• 
to whom he / sh~ is personally known 

BEFORE ME 

MANISHA G. KOLi 
Advocate & Notary 

Office:- 619, Bapat Wada TUak Road, 
Near Ratan Cinema, Pan vet Dist.-Ralgad, 

Reg. No. 15237 

Noted&Reg .. 
Sr.Ne,. -3 68 of 2tib '2-~ 

~-~~ - r.a:-:==-c.a~ ~ r-===-aa~ 

AUG 2023 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN BENCH, PUNE 

 

 

ORIGINAL APPLICATION NO:59/2023 (WZ) 

 

(Earlier Original Application No.589/2022)  

ON THE FILE OF PRINCIPAL BENCH, NEW DELHI 

 

 

IN THE MATTER OF: 

 

Brahmanand Tiwari                              APPLICANT 

 

     Vs. 

 

State of Maharashtra and others                            RESPONDENTS 

 

                                       

COMPILATION II 

ANNEXURE 

 

Sr.

No. 

Description Internal page 

no. 

Main Page no. 

1 Consent to Operate (DFCL) 1-12 383-394 

2 Consent to Operate ( MAL) 13-26 395-408 

3 Submissions to MPCB in 

response to the Joint 

Committee Report on 22
nd

 

March, 2023 

27-29 409-411 

4 Action Plan submitted to 

MPCB dated 26
th
 July 2023 

30-33 412-415 

5 Power of Attorney 34-37 416-419 
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f

1
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f

2
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f

3
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f

7
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f4e79a1afd24da82ed05a

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/d1d91152862a02834293d847373c90bd3ac60a45d535f9343c74c85d3d00882f
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac

19

401



Maharashtra Pollution Control Board
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
611f5045a1afd24da82ed05e

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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Maharashtra Pollution Control Board
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Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/b0a72fdc5463addefa1a8321ee0600cdec56948949ea66aa2b4f96d786fa6bac
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DFPCL-K1/EHS/Env/2022-23/10         22-Mar-23 

Sub Regional Officer, 

Maharashtra Pollution Control Board, 

Raigad Bhavan, 7th floor,  

CBD, Belapur, Navi Mumbai-400 416. 

Sub: Response to the recommendation of the final Report by committee formed by NGT. 

Ref: Your final report. 

Dear Sir, 

We are in receipt of your above referred report on 20-Mar-23. Our pointwise response / comments are given below–  

SN Point Our submission 

1.  The industry to explore effluent 
source reduction practices in 
nitrogen and phosphorous 
streams. Also, to carry out 
adequacy assessment of the ETP 
through a reputed Govt. 
Institute / Govt. Engg. Collage 
and accordingly augment the 
unit operations / unit processes 
of the ETP so as to achieve the 
MPCB prescribed discharge 
standards of TKN. 

Report of the joint committee in the matter of original application No. 
589 of 2022 in compliance with order dt 16-Sep-22 of Hon’ble NGT (PB) 
regarding pollution problem in MIDC Taloja, Maharashtra – Page 24 of 
39 - Table no. 20: Analysis of Results of Grab effluent samples of inlet of 
ETP and Final Outlet of ETP.  
We have observed titles of the columns i.e., “ETP outlet” got swapped 
with “ETP Inlet“. This can be understood from the actual values of the 
sample analysis reported. Hence considering that as typographical error 
– we conclude that our ETP outlet samples are well within the limits 
prescribed by the MPCB authorities.  

Parallel samples collected and analyzed at an independent MoEF 
approved laboratory are also here with enclosed Annexure-1 as 
evidence of proof that DFPCL sample demonstrates compliance to MPCB 
standards.  

However, we would like to submit our action plans for the given 
recommendations as follows:       

1. Solid Recovery Project with investment of Rs 20 crore : In this 
nutrient rich effluent (N & P) from AN & ANP plant will be treated 
through UF, RO, MEE to recover the nutrient and recycle the water. 
This project will help recycle about 700 CMD of water and about 7.5 
MTPD of nutrient (N & P). The project will come in operation into by 
Sep-24. This project will significantly reduce the N and P both. 

On the Adequacy assessment of ETP through reputed government 
institute, we have carried out adequacy assessment from IIT, Mumbai 
recently in Apr-22, copy of the same is attached as Annexure – 2. We 
have implemented key of the recommendations from the study 
effectively resulting in water conservation and saving.  

Following are ongoing project based on IIT study recommendations –  
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SN Point Our submission 

• Our major volume of water used in process is DM water. To 
optimize the DM plant operations, we started treating the MIDC 
water in raw water polishing unit before sending it to DM plant. 
This resulted in saving of 500 CMD water through –  
a. Reduction of regeneration cycle frequency to ¼.  
b. Hence reduction in use of chemicals for regeneration.  
c. Thus, resulted in reduction of ETP load & treatment chemicals.  

• Taking 300 CMD phosphatic stream from IPA to NPK as feed water 
saved freshwater demand 300 CMD.  

2.  The industry should ensure 
periodic O&M of installed 
APCDs to the stacks of Boiler – D 
and HRSG – 2.  

Our Boiler D and Heat Recovery Steam Generator–2 (HRSG) are using 
natural gas which is the cleanest fuel that is available. In this regard the 
MoEF&CC vide their Gazette Notification dt. 29-Jan-18 has notified that 
the industrial boilers using Natural Gas as fuel need not monitor PM and 
should only conform to the stack height criteria notified vide G.S.R. 
176(E), dt. 02-Apr-96. Hence installation of Air Pollution Control Devices 
(APCD) not envisaged. However, the emission standard of 10 mg/Nm3 
PM was mentioned by MPCB in their Consent dt. 20 Aug 2021.  

These stacks are continuously monitored to ensure that there is no 
emission from these stacks which will exceed the consented limits.  

To substantiate the same, we are attaching herewith MOEF approved 3rd 
party laboratory’s monthly monitored reports as Annexure – 3, which 
reconfirms that PM emissions are well within the limits.  

Hope this confirms that we comply to the given recommendation.   

3.  Industry shall consider 
construction of guard tank / 
pond for collection of storm 
water and its subsequent usage 
of storm water for the utility and 
ancillary activities.  

We have taken up a project to revamp our existing drains i.e., storm 
drains and process drains.  

For this we have appointed M/s Tata Consulting Engineers (TCE). Scope 
of the same is attached for your reference as Annexure – 4. Based on 
the M/s TCE’s project report recommendations we will be able to 
address NGT team Joint visit observations. As our complexing is running 
with multiple plants and products, it is a challenge to execute this project 
and thus will take little longer to take care of complexities and Mansoon 
will slow down the work in 4-5 months. We envisage to complete this 
project by Mar-25 and hope you will also understand and agrees with us. 
Currently the project is in detailed engineering phase. (Phase 2). 

4.  Taking into consideration of 
safety and space congestion, the 
industry should store all 
hazardous wastes in a 
designated and covered 
common facility / shed instead 

We generate following category of hazardous waste with their 
consented quantities.  

• Spent oil                                             95MTPA     

• Spent Catalyst                                 136 MTPA  

• Oil residue / rags                             3.9 MTPA 

28

410



 

 

SN Point Our submission 

of storage of different 
hazardous waste within 
concerned plant / process 
sheds. The industry should 
augment the existing hazardous 
waste storage shed of adequate 
capacity.   

• Filters                                                30 No./A 

• Empty drums / barrels / liners     225 MTPA 

Spent catalyst are generated during annual shutdowns only and are 
disposed-off. Used oil drums are stored near ammonia oil skimmer pit as 
central place with proper shed. These drams are picked on monthly basis 
by the recycler.  

For other major waste category is catalyst. Balance waste categories 
which are minor in quanity includes chemical drums, filters, 
contaminated cotton waste etc.  

For this we have centralized shed of about 10 X 10 m2. Additional shed 
of 10 X 10 m2. This expansion will be completed by Mar-24.  

5.  There are ornamental / 
aesthetic plants within the 
premises. Since planation within 
the chemical unit plays different 
role hence suggested that the 
company shall consider gap 
planation inside and along the 
boundary with suitable plants in 
consultation with Botany expert 
/ forest department. The action 
plan with time schedule shall be 
submitted to MOEFCC / MPCB 
within a month from the receipt 
of the report  

We have total plants 13,809 inside our Factory premises, in which about 
600 nos. are ornamental / aesthetic plants.  

We will do gap planation as suggested with local species of trees during 
this year monsoon and complete total activity by Dec-23. Needful 
guidance will be taken from Maharashtra state – Forest Dept experts 
while selecting the tree species for gap plantation. 

In addition to this we have planned 22222 trees on 50 acre degraded 
forest land at Dhavdi Village located 8 km away from our complex as an 
added afforestation initiative. This is like additional 15% of GB 
development in addition to our 34%+ GB developed in and around our 
complex.  

Hope you will find our submission in line. Being largest and oldest organization in Taloja MIDC area, we are 

committed and own the responsibility for control of pollution for the protection of environment and community. 

As part of this commitment, we assure you that we will continue to run our plants and operate our processes 

including pollution control systems such that there will be no exceedance as per consented parameters.  

Thanking you. 

Yours Truly, 

For Deepak Fertilisers and Petrochemicals Corporation Limited, 

 

 

Dinesh Pratap Singh 

EVP-Operations 
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